

















05.08.202

4 i ~ ¢ r uperdari
This is an application for releasing vehicle bearing no. DLX/IDLASCC 8 . I
Present d. APP for the State

el for applicant

Taken cn record

Instead of releasing the vehicle on superdari, | am ol 1

to be released as per directions of Hon'ble Supreme (¢ 3hai A ok
State of Gujrat, AIR 2003 SC 638 wherein it has be=n held that

Vehicles involved in an offence may be re'zased to the letailad panchnama;

taking photographs of the vehicle, va'vation report, and a security bond

should be afl countersigned siainant,

69. The pholographs of the vehi

accused as well as by the pe fo
70. Tke production s\ o

panchnama and photograshs along 3 Shipase onee

71. Return of vehicles and pzrmission for sale thereof should be the ceners/ rorm rather than
the exception

72. If the vehicle is insured. it 0 2 rolice [0 e OWn irance
company for disposal of the vehicle If thez is no responss the owner de hic
informs that it has claimed insurancefreleasad its right in the vehrle to the ins *ay and the
insurance company fails to take possession of the vehicle tha vehiniz may he ¢ : zuction

73. If a vehicle is not c'zimed b accused, owner ar the anco company or by a

third person, it may be ordered to be sold by auction '

The view of the Hon'ble Supreme Court re‘terated by Hon'hle D2 k Teourtin

case titled as Maniit Singh Ys. State in Cr', M.C. No

the facis and circumstances

and [aw laid “awn S =

) ahicle in
question bearing registration no. DLX/DL4SCC

€ irlentity
verification and on ¥

~iritys Band ae ne

valustion r=port of tha vehicls 10 «F w5y tha valid
insurance certificate of the vehicle hefore releasing the same, After preparation of panchnamea of the vehicle
and furnishing of security bond

the 10

ourt, the cl 2ased by

Copy of this order he given dzsti to applicant
Panchnama and valuztion rzport shall be fi'=- in the =nur P
T
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vehilce |10, 3
05.08.2020
This is an application for releasing vehicle bearing no DL GSAV 3005 0l
Present:- Ld. APP for the State
Ld. counsel for applicant

10 has filed his reply. Taken an record

Instead of releasing the vehicle on superdari, | am of the CoNside & iel e vehicle
has to be released as per directions of Hon'hle Supreme Court i case titled 1Al Ambalal
Desai Vs. State of Gujral, AIR 2003 SC 638 wieren it has Laen held wal

Vehicles invoived in an offence may be released to the rightful owner alter preparineg delailed
Panchnama; taking photograghs of the vehicle, valuation report, and a secnt r
69, The phiotographs of the vehi hould be attested counfersiyie u i zainant,
accused as weli as uy the peison to whom the cuslody is hantled ove

70. The producuon of (he venicle shoulg not be mssied dpon vaili al. The
panchnama and pnoicgiaphs alung wir the valuation revort should sufice o0 the purposes of
eviaence.

71 Rewm of vehicles ana perinission for sale thereof shoul rather
than the exception.

72. il the vehicle is insured, the coun shall issue nolice fo the o 1 the insurance
company for disposal of ihe vehicie. if there 1s no response ar the owier dech veriicle or
informs that it has claimed msurancereleased s ngine i the venicie o 1he ) d the
insurance company fails to take possession of tha vehicle, the vehicle may e sold in
auction.

#3. If a vehicle is reply not claimed by the accused. owrisr, ¢ mea s any or
by a third person, it may be ordered 10 be s0id by aucuon '

Tne view of ihe Hormhle Supreme Souit hos N ed 5 Court
in case titied as Manjiv Singh Vs, State in Cri. M.C. No, 448512013 dated 10,03 2014

Considenng the facts and clicumsiances anc iaw @il dowrn b | | scle in
question bearing registration no DL ASAY 2608 be released to the register ol (oo after
due identity verification and on lurnishing secerity bond as per valuatiog e sohicle.
10 to verify the valid insurance ceniticate of th2 vehicle hefore reie m After
preparation of panchinama of the vehicle and uinshing of s:cualy bond & Hon'ble

Supreme Court, (e vahicie shail bergizased by e 10
Copy of ius orcer be given dasu o ~pplicai

[0rl

Resd oxel &
T

Panchrema and vai all be flled in the court ainn

w

for any further purpose. .
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Ufs 307/596/34 IPC rfw 2 5127 /

PS Pate

vehicle Mo
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05.08.2020
This is an application for releasing vehicle bearing no.DL-1Z B3561 on
Superdari.
Present: Ld. APP for State
None far applicant

1O has filed his reply Taken on record
dered view that the vehicle has

Instead of raleasing the vehicle on superdari, | am of the co
. Jer Bhai Ambalal Desai Vs.
to be released as per directions of Hon'ble Supreme Court i case titled as Sunder Bhai Ambalal De

State of Gujrat, AIR 2003 SC 638 wherein it has held thal

(aifec! panchnama;

Vehicles involved in an offence may be released to the nightful owner after preparing

taking photographs of the vehicle, valuation report, and & securily bond
should be atiested counter:

ved by the complainant,

60. The phofcgraphs of the veh

accused as well as by the persor 1¢ whoni the custody is har ded over

should no! be insistad wmon

ha (rial. The

70. The production of the
panchnama and photog ad! vith the valuation repoit should suffice for the pUIDOSES I € vidence

I rarm rather than

should be th

sion for sals

and permi

71. Return of v

the exception

72. if the wehicle 15 insured, the court shall I58 otice to the awnar an? the frsurance
company for dispos=! of the vahicle. {f there is no responss e owner declines to (ake the vehicle or
informs that it has claimed nsu /elezser s right he vehinle tn the insursrce comgany and the

¢ to be =old in auction.

insurance company fails to take passession of the vehicle the vehicle m

I company or by a

the anzised. cwne

73 ' a vehicle is renly ho! clzimed by

third person, it may be ordered to be sold by auction
(] view of tha Hon'b'e Sipreme Court has bDeen reiterat d by Han'h's Dalhi fink Court in
The view of t (& : 3 ‘

case titled 2s Manijit Singti Vs, Siate in ©r' M.C. No. 4485/207 3 dated 10.09.2017
wtances and 12w 1aid down b inker courte. vehicle in

Caonsidering the facts and

r duz identity

guestion bearing revistreticn no
verification and on furnishing eecurity hand 28 per v diFaEtat to
verify the valid insurance certifcate of the vehicle before releasing the same. After oieparation of
panchnama of the vahicle and i Jishing of earurity hane £= ner dirzctiong of Hovthle Sooreme Court, the
vehicle shall be relea ed by the

Panchnama 2nd valuatior report shell be fitad in tha court alorg with




State Vs. S

Bl N 120

Uls 302/34/000

Vehicle / Scooty bearing 'l

05.08.2020
This is an application for refeasing vehicle bearing no. DL-8SCR-720% on Supsad
Present Ld. APP for the State

Ld. counsel for applicant

B it the vehicle

e
=]
7

Instead of releasing the vehicle on superdari, | am ©
has to be released as per directions of Hon'ble Supreme Court in case titled as Sunder Bhai Ambalal Desal
Vs. State of Gujrat, AIR 2003 SC 638 wherain it has been held that

Vehicles involved in u panchnama;

an offence may be released to the rgntful awner ait
taking photographs of the vehicle, valuation report, and a security bond
countersigned by the complainant,

68. The photographs of the vehicle should be
accused as well as by the person to whom the custody is handed over

70. The production of the vehicle shol not

panchnama and photographs along with the valuation report showld suffice for the purposes of evid

71. Return of vehicles and permission for sal= thareof show'd b
the exception
72, If the vehicle is insured, the court shall issue retice to the 12r anc' i surance

company for disposal of the vehicle. If thera is no responsa or the ovner dechnas o 'ake the vehicle or

informs that it has claimed insurance/released its right in the vehizle o the ins -any and the
insurance company fails to take possession of the vehicle, the vehicis may be crder=? o =2 =0 > auction
73. If a vehicle is reply not claimed by the accused ceme- or th mcorbya

third person, it may be ordered to be sold by auction

Dy | 3 Court in

The view of the Hon'ble Supreme Court has been reitz
ed 10.09.20"

case titled as Manijit Singh Vs. State in Crl. M.C. No. 4485/2013 «
Considering the facts and circumstances and law laid Zown Nigher pour ahicle in

uestion bearing registration no. DL-8SCR-7282 be released 1o the renistered ~amzr =2 dusz identi
g 0 reg ity

verification and if the I0/SHO has no ohjection in release of the shovesziz v=h = e same is
not required any further for investigation of the present case on furnishing security bond as per

valuation report of the vahicle. 10 is directed to release the vehicle after v=rifinn “al'“l insurance

certificate of the abovesaid vehicle on the date of s icle after aredarzton of wehnama of the
vehicle and furnishing of security bond as per directions ¢f Hor'ble Supreme Moo ~~igle shall be
released by the 10

Copy of this order be given dasti tc apglicant

Panchnama and valuation report shell be filad ip the court 2lore




05.08.2020

FIR No. W

This is an application for releasing article i.e. Mobile Phone

on superdari

Present Ld. APP for the State

None for applicant

Instead of releasing the articles on super

has to be released as per directions of Hon'ble High Court of Delhiinn

State” in Crl. M.C. Nio 44852013 dated 10.09.2014

~ou

Hon'ble High Court of Delhi in above-said udament/orde

judgments of Han'ble Supremes Court of Indi
Gujarat”, AIR 2003 SU

a in matier of

IE COURT

Andhra Prades’ & Ors

VWi

Dyamangouda Parii Vs. Staie of idysove ! 1267 /54 300358

W€ valuabl
the opinion of tk2 2.1,
robbery or daccity
photographs 01 sw

nas
I

0 Tha |
complainant, accused as wel

necessary, ihe courl may gei he |
61 THe achua’” 0rweik 3

upon and the pholographs along with the oanchnama shoula sutfi
nsidaring the and ci-cumstances and law
Delhi, mogile pnone iin quesuon as pe. stlzuwe men elease
is not reauired for furthar investination of 1 Ve
mobile phone io die agghcant) on furnishing ewheshig pront
mobile phane and efrer praoa-aion of Lanchnama and Lk yn
IME| numbers as per ahove dicections of Han'hle High Court

Panchnama, phoictanis, vawaso repult cainy by

Sunderbhai An

surance Cou

9.04

' 0
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make Redmi BA

ariicles

Mzniit Singh Vs.

hile ng vpon the
Jal Desal Vs, State of
< Giate of

savva Kom

who , in
2 theft,
taking

to the p:_—"‘,‘r)”

hy the
Whenever

: insisted

DSes 0 1gence
fon'hle ourt of
ithe same
o tha said
uh report of
'l incuding its
hevrg ot ar=oraphs.













State Vs. Ravi
e-FIR No. 11101/20
UJs 379/411/34 IPC

PS Tilak Nagar

05.08.2020
Present:  Ld. APP for state.

Ld. Counsel Sh.Ravi Shukla for applicant/zcs jzed

through VvC.

An apuolication for bail u/s 437 Cr. P. C has heen filed
on behalf of accused/applicant.

Reply filed. Same is taken on record.

Heard. Perused.

Accused is in JC since 05.07 2020. Recovery has
already heen effectad from accused. No fruitful purpcse would be
served by keeping the accused in custody.

In view of the same, the application of the
applicant/accused namely Ravi @ Manish is allowed and accused
is admitted to bail on furnishing of personal bond in the sum of Rs.
10,000/- with one surety in the like amount.

Bail pond and surety bond would be accepted only
after verification through (O of this case.

Bail band/suraty bond not filed.

The application stands disposed off.

<l JAIN)

(
/‘.Ll Y MM WESTIDELAI

05.08 2020




state Vs, Sanlo h
FIR No. 135/20
Uls 3791337 1PC
PS Punjabi Bagh
vehicle No, DL-1 U 4298

05.08.2020

T ; on
This is an application for releasing vehicle bearing no. DL-1LY 4298

Superdari.
Present Ld. APP for State

None for applicant

10 has filed his reply. Taken on record

i o lew tha
Instead of releasing the vehicle an superdai, | am of the considered v &
titled as Sunder Bhai Ambalal Desai VS.

1 the vehicle has

to be released as per directions of Hon'ble Supreme Court in Case

State of Gujrat, AIR 2003 SC 638 wherein it has been held thal ’

’ » >ailed panchnama;
Vehicles involved in an offence may be released to the rghtful owner after preparnng detailed pan

taking photographs of the vehicle, valuation report, and a security bond.

69. The photographs of the vehicle should be attesled countersigned by the complainant,
accused as well as by the person to whom the custody is handed over.

70, The production of the vehicle should not be insisted 1non nuring the trial. The

panchnama and photographs aong with the valuation report should suffice for the purposes of evidence.

71, Return of vehicles and permission for sale thereof should be the general norm rather than
the exception

72, If the vehicle is insured, ke court shall issue nctice to the owner and the insurance

company for disposal of the vehicle. If there is no response or the owner declines (o take the vehicle or

informs that it has claimed insurance/released its right in the vehicle to the inst. ~e company and the
insurance company fails to lake possession of the vehicle the vehicle may be ordered fo e sold in auction.

73. If a vehicle is reoly not claimed by the accused, owner, or the insurance company or by a
third person, it may be ordered to be sold by auction.”

The view of the Hon'ble Suprema Court has been reiterated by Hon'hle Delhi High Court in
case titled as Manjit Singh Vs. State in Crl. M.C. Mo. 4495/2013 dated 10.09,2014

Considering the facts and circumstances and law laid down hy higher courts, vehicle in
question bearing registration no. DL-11LL) 4298 be released to the registerecd owner after due identity
verification and on furnishing security bond as per valuation report of the vehicle. 1IN isdirected tc
verify the valid insurance certifcate of the vehicle before releasing the same. After preparation o
panchnama of the vehicle and furnishing of security bond &s per directions of Hon'ble Suoreme Court, the
vehicle shall be releazed hy the 10

Panchnama and valuatior repert shall be filed in the court alonn »

')w‘*)\s‘_;;, =
— AT

- (RINKU JAIN)
DUTY MMAWESTI/DELHI
05.08 2020

investigation.







State Vs. Avinash
e-FIR No. 000706/20
u/s 379 IPC

PS Punjabi Bagh

05.08.2020

This is an application for releasing articles i.e Laptop & other on superdari

Pr
esent : Ld. APP for the State

Ld. Counsal for applicant

1O has filed his reply. Same is taken on record

Instead of releasing the articles on superdari, this Court is of the view that the articles
has to be releasan as per directiors of Hon'hle High Court of Delhi in matter of “Manjit Singh Vs.
State"” in Crl. M.C. No. 4485/2013 dated 10.09.2014.

Hon'ble High Court of Delhi in above-said judgment/order while refying upon the
ludgments of Hon'ble Supreme Court of india in matter of “Sunderbhai Ambalal Desai Vs. State of
Gujarat”, AIR 2003 SUFREME COURT 638, “Generai insurance Council & Ors. Vs. State of
Andhra Pradesh & Ors,” Writ Pettion (C) No.14 of 2008 decided on 19.04.2010 and “Basavva Kom
Dyamangouda Patii Vs. State of Myscre’, (1577

)8 had

) 4 SCC 2

“59. The valuable aricies seized by the poli
the opinion of the court, = fawfully entitled to claim such
robbery or dacoity has taken place
Photographs of suct: ariic.es and & s

60. The photographs af
complainant, accuse
necessary, the cowt ma

67 The

e may be released (o the person, who , in
is the complainant at ¢ house theft,
after preparing delailed panchnama cf such ariicles, taking
ity bona.

if such ariicles should ke attested i countersigned by the
s by the person to whom the custody is Fanded over. Whenever

get the jewellery arucles valued from
Al

rernment appioved vauus)
yocuetion of the vialuable aiticles curing the thal shoult ria b2 insisted
upon and the photographs along with the panchnama should suffice for the purposes of evidence.

Considering the facts and circumstances and lav

laid downr by Hon'ble Miah Court of
Delhi, laptop & other articles in question as per seizure memo be released (o the applicant by 1O on
furnishing cwnership proof, security bond as per valuation report of laptop and afler nreparation of

panchnama and taking photograplis of laptop and other aricles as per above directions of Hon'ble

High Court of Delhi i ahove cited caragraphs. Panch

nama, pnotograph luaticn report and
security bond shall be filed along-with fina! report. Dasti copy of order be given as nraverd for
















